Lreosaanl
ey

P | | CENTRAL ADMINISTRATIVE 'rmBUNAL, | ("
Lo "~ GUWAHATI BENCH o
AR | GUWAHATL05 - - g
(DESTRUCTION OF RECORD RULES 1990)
INDEX
‘i._Orders Sheet 0@’3%@0&9 A , o
| é;:'»Judgmcnt/Order dtd..&fg/QﬂMl. Pg ..... ? i,to@ ....... oé& .ZW ,
\‘,"S.V“Judgment&()rder dtd. ..... Recexved frornH C/Supreme Court L
4 OAgg/w ..... Pg -[to 60 vove
- 5. EP/M.Povicrieinens NLEs.. ....... Pg. to
6. -RA/C_.P'.....’;..........NIL;.'."...,_...'..V ...... cevveenPBrscssisssssssizons R —
| - TR Pg idrsssivesns 0L Q.Qm. o
2 v’.A8;i-.Rc301nder ..... esrens aW{»,'Pgto
| 9 Reply .............. s WVL“ .......... Pg ....... to ........ :
| "-.'10 AnyotherPapers V. " .NMM ..... Pg ...... to oe et
1 Memo oprpearance voie .l.\.ULu vernreenressseieiensonseneivrissennardlisociaesracnasraeades
\ 1250 AfdaYiE i ........ P‘@ .......... ifh[’ -
.’.-- “'.'.{:*A'-"13 WrxttenArguments....;..' ............... iresreenenaeesieenarrens ..... .
' I_.f14 Amendement Reply by Respondents..; ..... , /
. 15 Amcndmcnt Reply filed by the Apphcant ................................ '..;.'. ........
(-u) .‘ t16 Counter Replyf Cissersereesanenes S _
B SECTIONOFFICER(Judl)




FORM NO. 4

{ See

Rule 42)

In The Central Administrative Tribunal
! GUWAHATI BENCH : GUWAHATI

ORDER SHEET

APPLICATION No. 87 L0000  OF199

T o
L v

O R T |
[N S PREN

/

App hcam(s) 5@,\,—/ ( /@Kczm }@ Ak /ﬂt z@( M .

!
- e .
E ‘9:2;; . . e |

¢

P
1

A S et e

RORYZ
_RCS]mmdem(sD & /L/\_@(W 5 Q\yg [}\/ ‘
Adv\)ca!te for App-licamt(_s) //Z%? /9) j[( | '!/W/WW '

Advéca}e for Respondent(s) £, /&r L. /< /\/ M/

77

i
Notes df the chsstry

Date

OIdEer of the Tribunaj

2.3.2000

Application is admitted. Mr B.s,
Basumatary.learned Addl.C.G.S.C kaz
receives notJ.ce. No formal notice need

be ' sent.

¥r List on 3.4.2000 for written
statement and further orders.

Mr S. Sarma learned counsel for the
applicant prays for an interim crder.
Mr Basumatary Submits that he has no ok
instruction. Issue notice to show cause// :
as to why the interim order shall not »e

granted.

List cn 15.3.2000 for interim order.

Meanwhile,

if the applicant has not been

her services shall not be disturbed.

Member (J)

~|aCtually relieved from service,as on today



: ’ ‘
al ~ ‘ 0.A. No. 89 of 2000
Notes of the Registry Date ‘}L_ ' ( ;i"'EOrcﬁer of the Tribunal ¥
}iﬁ;;}éj;fzzii . f‘15{3,bdﬂji£f?iiéply1 toi?fheliéhowfjgause has
Lj> Sztxq/§6)-#a¢{?‘k%j2T’:"l":'"xbeéﬂf’Sdbmitféd:by the respondents.
v AN ﬂnﬁixg tbCQ~/" - agPérusedv the show cause cawse ;eply
”}ﬁwﬁxii}le_ P : .”and’ heard JYearned counsel for both
a N/(‘“ ]g/ k_g/\)) - sides.
B S ' L ' The® applicant was ' ‘a . ‘Census
B . employee working as Assistant Compiler
%C§E> ‘ . | in the office of the " Director of
. Census . Operation, Manipur. She
- /¢w~3r $?<N§iz(q 1 | was refrenchéd”; from = service.C §§§”§f
(O Xon cﬁ%%Liﬁvvqf | submitted O0.A. No. 182 of 1999. .
/(M éw A/&D /g/“&’ | o Pursuant toOur <'>ﬂfd':e£;r")‘jdal-t{-_led""‘”dv.10“.99'
/7‘:7&05§30\36 . ; //' b in the 0.A. the applicant was appointed
' as Assistant Compiler on ad hoc hasis

by order dated 3.1.2000, Annexure-
[ : 11. However, her service was terminated
i by order dated 25.2.2000, ‘Annéxure—
14, Tgis order is 'imgugned in the
' prgsent O.Af No; 89 tof  2565; The.
op%ratioh" %f the impugned ordgr
j S daéed, 25.2.2000 had already taken
- eféect befoge the applicant approached
‘thé Tribunai by fiiing this present
[ . _ ‘ .‘O.é._on 2.3.2000. In the circumstances
| L - ‘weg are of the view that no iﬁterim
:éréer for ;keeping abeyance of the
\ ‘ : N S ' ;iméugned order dated 25.2.2000
E ' - o caﬁ be grinted. However, we direct
’ . : kh%’.respondents that if there is
én§ vacancy:suitable for the applicant
éh% shall bé considered for appointment
imﬁediately in preference to outsiders.
Phé appliéant may approach the ﬂ

; ; x\ éuthority to consider her case. [
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statement

shall be

for written

3.4.2000.

List
on Endeavour

made to dispose of the matter early.

Member (J) Member (A) -

-

On

Basumatary,

the - of Mr.

.'C.G.S.C two
weeks further is allowed for filing of
written statement.

List 25.4.2000 for
statement and turther orders.

prayer
learned Addl

B s.

on written

g' Meméer

) - . o ;-

¢

D0 Two weeks time allowed for fiiiﬁﬁ“*'
of written statement On \fhe _prayer of
Mr B.S. Basumatary.learned Audl.,.g.s -C.,

List on 16.5.2000 for order«

Y

Mr. S.Sarma,

Mr.
« CQG-'S.CQ

learned counsel for t
applicant.
Addl.

B.S.Basumatary, learneq

prays time to file written
‘statement. Prayer allowed.

List 20.6.2000.

on orcer

. Interim
shall continue.

—

W‘f—"’
Member((J)




‘ 0.A.No. BB/ZOOU

\k . - R = ,‘, - . ,‘.','v, .
Notes of /the Registry | “'Date Order of the Tribunal ~.

11.7.00 Pfésent: Hon'ble Mr S. Biswas,
Administrative Member

None for the applicant. Mr !B.S.
Basumatary,'® learned Addl. C.G.S5.cC.
submits that g'short reply was filed as
a reply to the show cause nbtice and
further time_may be given tor filing
complete A-atfidavit. Accordingly the
case is adjourned and posted on ll 8.00
for written statement.

_{.Cac*L;S

| . Member(A)

i
[y

nkm

4 )

L
‘ ’ ,{r o W{yrwr @0 .

—

20.9.00 | present. : The Hon'ble Mr Justice D.N.
§ " Baruy Choudhury,Vice-Chairman.

Two weeks time allowed for filing
of written statement on the prayer of
Mr B.S.Basumatary, learned Addl.C.G.S.C..
~ List on 25.10.2000 for written
sﬁatement and further orders.

ﬁ"—f—*"ﬁr

Vice-Chairman
P9 : ‘ .
) S ST - .10.00 ' rd Mr S.Sarma, iearned counsel for
[ooelern Slaldmqeof |°10:04  Heard,
or the applicant and Mr A.Deb Roy, learned
T pled o .

Sr.C.G.S.C for the respondents.

A
ZLAJQﬁ%%- g ng%ﬁpmnA%ddﬂfﬂ ' Written statement has been filed.
— g3 The applicant seeks two weeks time to
/%3me§>eg/~;/~ T

. file rejoinder. prayer allowed.
fﬁi " List on 9.11.2000 for corder.
Bk ‘
1. - Vice-Chairman
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/ . ‘Note?s; of the -Reg_ifstry. : '"Date Order of the Tribunal

1

The case is ready for hearing.
List on 1.3.2001 for hearing.

e care i Franeky  TE ' L\/—\/
e wey b , Vice-Chairman
| P9 |

| -2 doy Noavead o D0ty Db
7
2T | M

?5 | 3:

30,8,01f = On ths prayer of l=arnad counsel

for the parties cese is adjournsd to

| , b ' § 4.5,01 for hnring.;
= ardosnd Lu)&g__, f———
D k’ | ¥ v nmbnr : Vice«Chai rman
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9.11.00 Written statement has been filed. ,
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““4 CENTRAL ADMINISTRATiVE TRIBUNAL? GUWAHATI BENCH(AT IMPHAL)
|

- original Application No. 89 of 2000.

| pate of Order : This the 28th Day of May, 2001.

f The Hon'ble Mr Justice A. Agarwal,Chairman.

HThe Hon'ble Mr K.K.Sharma,Administrative Member.
|
Smt . Usham Xamila Devi,
Déughter of Late Usham: Rupchandra,

vill, Awang Sekmet, Manlpur.‘

Dﬁst Imphal. o . . o

. Applicant.

D‘I Adv ocate Sri S.Sarma’ ‘
y
- Versus -

Union of India,

represented by the Secretary -
! to the Govt. of India,

| Ministry of Home Affairs,

| New Delhi.

2. The Registrar Genersl of India, e
. 2 A Mansingh Road, New Delhi-110011. '

3. The Director of Census Operation,
I Manipur, represented by the
| Deputy Director, Census Operation,
Manipur. . .

.
)

. Respcondents

By Advocate Sri A.Deb Roy, Sr.C.G.S.C.

. o e -

K.K.SHARMA , ADMN . MEMBER,

By this application under Section 19 of the Administrati-
Ve Tribunals Act 1985, the applicant has challenged the impugned
! n
order dated 25.2.2000 by which the services of the applicant
f

,werg terminated with immediate effect.

H
IF' The applicant was appointed by the respondents for the

[flrst time in the year 1990 against a temporary post With
Lartificial break, the applicant continued upto 31.12.1993

when her services were terminated Against that order the

|
!
gppllcant filed 0.A.No.182 of 1999 befOLe this Tribunal. The

3=

Tribunal by its order dated 4.10. 1999 dlsposed of the same
éirectlno the respondents to regularise the service of the

applicant. By order dated 3.1.2000 the applicant was appointed

\{L” Le S b¥£}Lmﬁ_ﬁa . contd..2




[
i ‘!

| 1to the post of Assistant Compijer, but her service had been
| ¥
W termlnated with effect from 25.2.2000. The applicant has

|

|

| Ehallenoed the aforementioned order on the oround that on the

ba31s of a judgment passed by Supreme Court in Lhe case of

! éovernment of Tamilnadu and another vs. G.Md. Ammenudeen,
| é
ﬁ
\

&dﬂrected to prepare a scheme for regularisation of the retrenched
E

i c$nsus employees, namely, Smt. Ng. Makan and Abdul Rasheed Khan,
i i

"wﬂose services have been regular ised by orders dated 23.12.98
i !|] .

‘eported in (1999) 7 SCC 499 the Tamilnadu Government had been

ansus employees. He has also referred to the cases of two

%aﬁd 8.10.99. Basing his submissions on the aforementioned Apex
L

xcﬂurt decision directing the respondents to regulérisp the
I

“semv;ces of the retrenched census department employees and

\the decisions rendered by this Tribunal in 0.2.31/99 and 0.2,
Eh

\60y94, Mr Sarma submitted that this case may also be disposed
i A

of lwith a similar direction.

k

i
|
1
:i ||
i

A

-«

We have heard Mr S5.Sarma, learned counsel appearing
\] Il
B

e
&n Pehalf of the applicant and Mr A.Deb Roy, learned sr.cC. G.S.C
.

|€

forqthe respondents at length. Mr A.Deb Roy, learned Sr.C.G.S.C
‘] ||

Sﬁpportlng the written statement submitted that the aforesald
l ! |

sup%eme Court decision referred to only the termlnatlonuof the
q |

sprvicps of the employees of the census department of Tamilnadu
|
a?d&that the same has no bearlng in other states. He has also

retekred to letter No. 12011/4/2000-2d.IV dated 14.2.2000 of

the Reglstrar General’ of India whereby directions have been
l

grre@ to £ill up the posts of Group C and D only either by
i |

promdtion or on deputation basis for the 2001 census operations.
i

MrlDﬁb Roy submitted that the recruitment from open market is
[ ,

toﬁal&y prohibited and therefore the services of the appllcant
|
I

canno% be regularlsed.
l‘ H
|\

I

\c L\ boSi contd..3




sl Qe

vii | '.:
| ( K.K. quﬁﬁh

4, Mr sarma, learned counsel for the applicant has referred

Lo ﬁhe decisicns of this Tribunal in 0.A.,263/99 and O.A}SZ/QOOO

hereby relief has been granted to the applicants and directions

have been given to the respondents to consider the case of the

! _ o
getrenched census employees against future vacancies.

5. We have given our anszious consideration tc the submission

f the counsel for the parties. We are of the view that the
pplicant, having served in the department from 1990 and there-

ifter on the basis of her filing an 0.A. before this Tribunal

a
%eserves to be considered in case of any vacancy arising in
éhe departmeht. We accordingly direct the respondents that in
: dQSe of any regular vacancy occuring in the department, the
}‘cbse of the applicant shall be considered in preference to the

employment through open mar kety aunbied Ao ten 0’“"%‘““5'3\)““6\""7

L6l The appllcatlon is accordingly disposed of. i ... =3

i!
-wi The responfents will™ pay the appl icant cost’ quantified
at fs. 1000/-.

l

| AGARWAL )
CHAIRMAN

ADMINISTRATIVE MEMBER
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e AN eExuRE - |
- =
Mo, Ael2021/3/89-Appty. - \ gV
Governmuent of India -

_ Minlutry of Home Affairs
Cffice of the Director of Census Operations,

Manigur.

O RDE R | ‘ _
Imphsal, 27th LUeCe'90,

Xl v

e

Ca the reccmmendution of the DPC in its meeting held
Cep 26th and 27th November and its approval anu further in
exercise of the power conferred on the undergigned under nule
77 of the General Finsnchal kules 1963, Kr. Ugham Kandla Devi
hwzng Sckmal, Manipur 1s appointed as Assistant Compiler in. XhdXkki!
She zeale 9f pay © Ry,9i0md0w]150~EBe2521500/~ p.me against
the post ot SeA, watacted by Shri Ng, Imo bingh, on g puarely
(A orav asls from the date of her jolning the servics ug t

et i Uk uu;ﬁﬁakmz until furthar orders whichever 1s esf
".. a l . . WAt g S T

p—

» ( As Ro thﬂl )
.- | Mrector,

i'Og 4‘- «1202 1/3/99~Apptt .
Copy tuws

1. ¥Kr, Usham Kanila Davi,
Awang 8glanal , Manipur,

1 Ze the Assistant(A/C) with a apara copye |
3. Personal file,

4., The Accounty Officer oo the P.A.0U(Censur)
lilnlstry of Hoxae Affairs,
5, AVCH2-Bullding, Ney-Delhiw110001,

Pl e RO, 12011/1,/89«100(91) o ' | o '
o - : o /ﬁ:“”‘“—’—ﬂg ''''
. . : Q*)lﬂA—) . '
| 3 - : : { A« R, Khan )
Dy recter .

Imphal, the 27th Necember, 19%C.
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No. 'A.12011/1/89-RTO(91)
GOVERITIENT OF INDIA
NI STRY OF HOME APFAIRS
GFFICE OF THE IRCCTOR OF CoN5US OPERATIONS:
’ MN‘I?UR. '

Haffiz Hatta Minuthong
the 26th March *1991.

OFTICE opDrtald

The folluwing poersons are anpointed ac. Sonputor
in thy scalefpay © R3. 4 20C30w1 5GOmLb=40=2040/~ P plus
other allowances &s adidsaible under the rulovant ruled
from times to tine on ad=Boc basis for a period ol gix

arilcer with

. months or wisill furthar ortiwrs whichover 13 C
“BEfoct £rod the date of tholr joining.

‘4{&:\&:1 Usham Kausila Devi, Avawj sekmal ,

2, girl itokchoa Basanta singhgiiingthoukong Kha,
J. wd Achicarimayum Homchandra Jhsrma, Acalmapur
ahagyabatd Laikal,Iophal, :

The agenditurs qvolved 48 nonmglon and debitabla to the

Mo jor guoad—lé.‘,t:-d,maua-sxmy snxd statiasics, DleConavia, D1(3)=
other - EionnloturC, D1(3)(2)=~ Abstracticn ard Compilation,

1;3;(2) gg%gxg’m.lz"* aries under Grant NO,42«Census for tie financial

~

a

( AR, Chan )
oirector,

13, A.12011/1/8%=(RT0)91 Tmhal tho 26th iarch'9l
Cupy twoe L. ALl concerncd,

2, Tha Accounts Officer 0/0 the Pay and Acc unts offico
( conaus) ,Govt, of Indla, ministry of Home Affalrs,
ASCH and Kesullding, New pelhi-110001.

3, rile Nc. A.11011/6/09=Cott.
4, rexrsonnel £iles,

5. ' Assiatant (NC) of this ofrfice with
a Jpaxc. Copye , /

e m
ey — -

/“’7/ )

"\ - .n" -

( l‘.:‘\.' ;am )
2ircctor,.
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No. A.12021/3/89-appt t(11),
Copy toiw |

s - A% - /—\«wv*g:;%_
NO,A.12021,/3/89-Appte (11) - A

Goverment of India

Dffice of the Director of Census Operationg:
, -Manipur, :

\

Hafiz Hatta Minuthongy .
Imphal- 795001.

QFFICE ORDERS
Imphal,12th vept, 191

Cn|the recommendations of the Dpe in its meetting held

on 5th & 6th Sept.'91 the following persous are appnointed
temporarily) to the posts shown against their names for a

dhes Sdpelsedes all previous cracry
ie regurds, : ' ,JL1
b . - T -
o | , (A, R, Khan )
{ ‘ Dircctor.
! [

| Imphal, 12th oept,'9]

T All concerned,

. 2)" Personal files & Service bocks

 3). The accounts Officer,0/0,the Pag (Census),

' 1 Government of Indiq,Ministry of Home wffairs,
I AGC.Cow & M- Builaing, wew Delihi. 110001,
4) The 4ssistant (3/2) 2 copies. ’

Ceboveecooned £ioy,

(g N
T
JY —""" .~
/ :

| -\ ——D 091 ¢y b . re——e . -

LN

- Ministry of Home Aftairs ' - n/”

period up ) S5 whichever is earlier.“
NETETCointment will howeVer pe subject to due verification of
their Lbaﬂacter/ant&”edents and certificates in Supports of
Fhedy lgin M fircaticns.,
1. | I~';:1.I Ablul Kalam, Yairipok- Computor, ' : _
; [ Pay scale @ Ps"1700-?0-1Rnﬁan-dn-ZQﬂO.
2 %rr“; AK, Hemchandra gharma,
i \hmapur Bhglgyahati Leika}, ~do-
| 1;Im$hal.
“3.  lKmi U, Kamila Revi, () Awang seymai- do-
¢, . 8hri Th.Basanta Singh,Ningthoukhony - dow
5. St . L.l..agred (sT) Langol Housing
' : complex,Imphal " =dow
6. (Md, Hatim Ali(Handicapped)Yairipok L.D.c ;
} Pay Scale @ Rs.950-20-1150-£5-25-1 s0p
2 s "
| g
8. Shri T.surajkumar Singh, Ucdpok ~d o~
9. Shrd, Sirapam Khamrahg(ST}Yaingangpokpi-do-
10, Shrl J..Sarat Singh,Mayangy Tmphial -~do-
|
IR Km. A. Jamuna Devi(sC) Awang Sekmai’ -do-
12, ;%hr[ O. Indramani Singh,Ningthoukhony -do.
in tn
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GOYLERNMENT OF INDIA
) MINISTRY OF HOME AFFAIRS
OFFICE OF THE REGIONAL-DEPHHY DIRECTO R OF CENSUS OPERATIONS

7 AL .
: 4@-2;/,4'/2'10/ | Cirpargeect  Region
77 v

i ..
Ozt Lt
(Name of State)

CENSUS 1991

DISCHARGE-CUM-CONDUCT CERTIFICATE

 SheSa.IKum. . Usscxner /;‘-zm"é’ 'ﬁ ez Jrasihad been
| - { 7

working on-teiporary/eentrast appointment basis, as (e et t . in the
—Regiorei—Fbtiation Office ai __Leogetorl’ wnder the Director of Census

'Opc/'mians,' c éé/z/zz,,gcw from ZZ 7290 0 SLIEIF
Lefshe tfwas druwing Rs. 2952 ;a 7.0 consolideted salary withesealloywance and

histher services have beenpwill be tenminated withe ¢ffect from JZ.72. 93(/4/\/2 o

account of reduction of staff in establishment/windingtipoftheRegionatitbaheionCffice.
. . . /
Histher work and conduct arefwere \,-’:J’L'g R R W
: ' - . ‘

[

-

BN i ,
Pluce tre V- M«/\ ,

V. - { e ..)(\ '»-,*.'\(y\

- T s ‘/"//

. ,' ‘. ‘. -

Resionat Deputy Director-of Census Operations

. JER

' ¢ _ VIR y :
Dated .1:‘2 L. al z/[”%‘zﬂ(’ | OHZA LA T Region.

N
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N ‘ Q&w\l f
MANIPUR UNIVERSITY REfm e ¥ 58’ 173 1w’ ¢ |
‘ CANCHIPUR, IMPHAL B CRPT & BRE' .
= . ~ : !

Ref. No. U] - Date 76-5+97
2-1/Certi./85
v This is <o cortify that o

0¥ the _.,_%L%‘g:aﬁéﬂgg(_/’ Cnllege passcd the
T, D, C.(Third-Year)Examination X220 __ in

,%{{ ____held-in 22290 _of this Univer-
sity under Roll No. «9—3{_,{___ in s
% aein me WILH _.__.an.zwof as.
, rore SUbJGC'L . :
The University has not yet isued

the Original Certificate for the yearZ290 .

i

DF PUTY REGISTRAR-]

Alstoans. i Sl ewe. ‘ i
]
|

Yoevoay Keo oo s
i .
“laogi el b -
-
—rieea ]
CRAwI ¢ AN o 0 TOL, o 214227 |2 HOATL A i
|
:
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i
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- - -— e e e e .
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'*‘“Hmisf:ty of “HomEALLalr
ector o‘ t;:enads

..A.12021/4/°,a' Apokt

S S ' QFFICE JRD*“z

fose ey e
Lo : R "m.,,' o

-FF-. ———

; .,"P‘ar-' €01 19':!ing ad~h:x‘ ap;oj.ntme
‘Have he=en’ amctum—d b whie!l G'We...nme f:
__,hr-rmr.)t gu From the st “shown agam ct-
B ERT uy cf sqn ian ok ',"he 1’08- ;from

oA
“

tod .
v

Irrpha*, the 31 ,’1271991

.ageinst

1°91 ~Cgnsus which
Lill 3{01,09', exrad hc..\’.‘eby

cach of them con sequent
tha afternion cf 31qt: Dﬂc.

el .»hri z’h. mmmnar Slngn Ceoyraphes
. ’_' »:' c’ﬂ‘. o Y. ;;g u.u.v.\h b LA mait smal
2. .mr‘ .- Dmm.uoy S‘lngh Lraftcman
4 . Md "Js).m Ihdn -. ' DM C
TR 5 e-NE .-..sh” 0 _Falam L Computor .
:" shri A "’Grshal-‘lura S‘f‘arma davrﬁutormm-ﬁ--- . e
3 LKoot U I\a'm.lu pevi ‘ Caupetol :
& o L . stri Th. Raganta "-sinoh e Corputox |
" - Shri 7. uengrel el Comput Y :
10 Vld “"‘FEd ¥han e Agn‘--'- LOT\Ptl er
11, e;rrj_ A Se t:pphen o yaatt . Compller
3 o Compller

 n ﬂ,l‘z.‘..Smt:. Nq. Makan st
134 shri Y. shant 1 kumar - Singh N
< '.lﬂd. Hahibur -Ralwman “n

- Tas sirajunddin . 7 e Paon
\, 16, ¥4, Muham uddi: e Paon
S 17. MS. s{hahus Mo L SWagPEr
v LS
) N - sl ( Ha S Meana )
=L e i fn "'-.4 e, mameee DAoL Y’ Llrectork e e e
_ . No OAO l’c ;.-/4/03"Apptt' . s "_,-I‘m‘phdl ’ the / /1QQ

CO("J tos- ’f) All cor'r*ex.n

‘Asstt .

S Agstt o Com pL)Eer

Proof Raader

2) The Pey & Acc!omtq Oiﬁr‘n(Crnsus)
Govt . of India.. Minietyy of Home hif. 1ix

d WGt 8 rl. '3(1{_'\(!1;1;1, Ned Delt

\-11(00] -

, The "?('/As"tt(A/C) of thnis nffice.

L T T
o 5 . (‘.on(‘erncd files.
» Swe et . s o
K ' : o R I f‘ I ~--‘:a FIZIR

LR TR IR

Y. . o
. W Cetde

. The sr'rv*ce book/ pprsmm\ fnm.
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A Y
N ‘ . _lruu'ncdinto
¢ ' ' ' T
Nn.(!U/.’i/‘Jl-ltU(/\d.ll) ' Irs LL;-—-—\
v ~Government of India ([
: Ministry of Home Affajrs .., - {
OFFICB Or THR REGISTRI\'I}‘”(]}IZ:N!IRAL. lNDl/‘\ |i 1
| ‘.’;“):,\-‘1‘ " ' o .v_n,’lf '1‘|l:~ ‘\“““-) ’ S SRS . ‘ ¥ |; H{‘}’i
nEiyl i q”;“ ' 4' o 'gl‘("”\? T gt o . ll' 4 : ‘ LE"‘
SRR IR ‘ L, cotene e n MERFTID y
' “’“l_ ‘s".l ey . B _l.A RSN f:":' ! Vi |:“ . tgt
S . . ¢ ' T ' '
YT PR ‘ _ I . ..Kotah House Annexe, ‘ p
T T 2/A, Mansinghi Road -
S ! New «Delhl.-J]lOOll ' : f(
: B A . i
, : L SR £
T : ' £l I
! ! ' - December 26.| 1991. E;
‘TQ ‘ " ' ' s‘
. s . "| L \ a3}
N I - : - ! o
, 721.& C(‘UC/(‘A--‘ ?} ¢~:[l /l«,df\c}ﬂ /b}/m{/’, -.‘,. ' . ' . . PF'L
1y I Gty 2 di, _ oo _ . ' E._;
¢ I' E:
~ Subjoect: Absarption of retrenched Cepsus  employens who , .
: vare appolntog nRAINSL  shgri-torm vacanclog P
Created |n “Connection with . the 1yy1 Census - by
‘Operations, = | e ' ! t!
. sosan, ! 2 1
. - ! r'!
Si[‘. ' L " [ ; :'
v \ . . o : b \.l
A large! number of - group ‘g, opd AD' ‘slaff were .
appointed for g short durntion of 0 yoor or (wo n connection ' E
with the manual Processing of 'data callected in  thoy 1991 :
Census f{gld oporations fgr which purposo *about 160 Reglonal . [;
Tabulatlo” Offices (RTOs} have been get .up throughout the B
-_country, "‘The work for  which thesae taimporary staff have. 3 é
boen enggged is- expecteq to be compleleq in 1992, Thereafter X
these offjces wil} be wound up ang the gtaff disbanded. ‘ 31
! . ' - s
L. . -8
2. It may kindly be appreciated that the masg retrench- i “, :
ment of ‘gtaflf is boung to createq human problem of Rrave 3t
magnitudq for thg Central Government, It s lor tho solutfon - (E
of this Brave problem thgt | g seeking your coop:ration 1 “'
and assig.tanceras we olicited in 11 1971 .and 1961 Censuses., h
In this ‘Fonnectlon, 1’ ap enclosing g aopy ol tho then '
Reglstrap’ General; Indla, lottor - N0.24/3/01-Ad.1 dated :
Octob'qt' 19, 19y} which explaing (he position fully and 1 |
" nced hardly add anything to It gven by ‘way qf emphasig, ' 3
b ' ) '

. In e clrcumstances ang

considering (he mnpnitude
of thils human problem, |

|,
. It
look " lorwaryg (o your coop:ration _ . A
and assistance (n absorbing ‘relrenched census’ en I'loyees: ;.';\....‘-'-..‘;-.‘.’.x‘:.’
) . ' n ¢ .-" "‘ ‘!"!l.
* 'C M) . " . ."" ."l.’ r-. ;
" “{o'~0 L 'J'u. .:‘!4 ;
'l U PRYTI ) N
‘e, - S [ l"‘..,i;. I~ i
1) \ .-: ‘2/. . .J /
T, o - e em— - - - ot -y *

w

—

e o e e



A !
' I Lo { )
R ; ;.'t?aic‘\;b"v’ ’ . . i i - 2 - ';' ' ' |.
: B B e e ! |

. / “ . ” : ' ' !
Yol ‘
Y A ‘ | In  your varloun offInnn/l’Slln/nulmm

-'. A ! roquestod to kingl

' \
mouk - hadlon, Yo aro \
I Ihita vogned ‘

Y lnsun nultablo, fnntrunt tona \
o y o your offlees gy public aoclm‘l.undorlnkhmn/rm(m'mmuun
el " bodles 'under . the -control  of your 4 Minlstey/Dopartment 1o K
g - 'consldetj the relrenched con
‘ t

\
Sus employaces favourably in pro- \
lerence; to raw recruits Ly according higher priority and \
g 4y Speclal conslderation to the former, : ’

'I‘--_-!Ijv'-ri b "

.
.

.

o

G, .
Lo Yours, faithfully,
[ I S,
| .
, . . '
s IS UREITIT i ‘ . W\’Jk
' ped U . C
Y . : : (A.R. Nanda)
ol v ? v - _ Rpglistrar General, India
I ' ' ' ! . . ¢
S , ’ ) " “ '
Py Encl: As above . Ll ' v '
Ry ' |
N
D ! ' -— .
R o T ¢
i ;
o '
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o [
o T
o0 n' {jvi::‘vl”;
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Most Immediate

673"

,@ﬁf“u "'] ld‘-‘ . . | Tunnam Ledkat
iy

A.11016/2/09~C911(Pt)/ﬁ

—_—

L,
1, . - the 4th Feb,'94 |
: ‘ 1‘4‘&. ' s * :
) - S K
T 4’]{3i - f
o] . PPl . '
, Ihe Chief Secrefary . .
OoVernmeqty of 55 ni pur . ‘ , |
"‘i""" :;.7‘ -
| LiaAvn |
SUb et s Absorption of retrenched stagft of Censug ;
Directorate. !
: . LT‘ i
i continuation 'bf thyg office lettor of even number dat ed ?’
lith Decerhier '92 on the subject indlcat ed alove 1 have tle honour
t9 enclosge herewith a gtgt ement showing the 1igt of 17 revent een) ,‘!
ad=hoc tenporary employrea Loy whoan grrvicoshave baoan terminat ed 'l;
Consequent on tha expiry ef ranction of the post held by them w.e.f, |, ;
31.12.93(‘1\*-?\. They have wor ked in the Direcborate on reqgular time |
scale of pay 1n dif ferait Catqgories

ain concesgion may be given

ch wag extendec upto 21,2.94
T kocto vide Ministry of Per sonnel ,

Pem;ion_, Department of Pergonnel « Traiuing o.M,
rb.14024/1/°3-ﬁhtt(0)'datnd 4.0,93(C

213 encloped) o ¢ g Chowkidar/ |
Feon will alsen be retronclhighon 20 ,7,c4 due to non avedlnhlicy of
1ot . : : .

) D¢ Fosts. Ag par instructinsng
‘antained recaived from-time to time cert

ot

U am, thereforwe, to roquegt yey kindly to etend. all the
I'®acible Ledn for tha ab*gorgtiop of the retrenched Census emprloyees
Lo the suitah)e Posts in

the Dojttsg, iy the State snd intimate a
1osdtion tov thg office At an early date,

Yours taithEéuvlly, ‘
g L

4L '%Lp ‘ ‘

i { H. Sa lieena W l
INCl:- Ag stated above 07 Leput,; Dirctor: i
_ (- —— |
'L',—— :

4 ' J




~R)_— .
. oilbbbihn ( \CD
v Sand '5'7‘-‘ ol 1('5('!‘«’ 1500 e (IRE Lyt Gt . Wby ot e " . ’-t" S e

Le740 f."fw 3,.\:3 N “"’
e *. 3
3&; inghy ey \7}«,’4’

.-}
. l:‘\". L\h'{q,}[_g'j (l‘a"l ,!:1"‘-’
. |)i" o ‘ 1"’&;
rﬁ PN

L L. Shei -Fhiv iaran kumar‘ 81 nghl, T ,.,.bpaographe::p
-_2 ' ! ’: S.F. Qso—i—Dl n__“ l Ly v ‘“—I.}thvr"ﬂman '

Wlu 1. Tht" Umrmlmoy"‘@l ngh U Pixare nmnn
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6. shrd AJ Hemuhandra| ‘shaxma - - Compyutor >
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' ANNEXURE-9.

11.3.98.
To,! ‘
The, Asstt. Director ,
Census Operation, Manipur.
Govt of India.-

Sub 1~ Prayer for absorption to the post of Asstt. Compiler

in the Directorate of Census Operation Imphal.

- 8ir,

o I have the honour to state that from a reliable source
one post of Asstt. Compiler is lying vacant in your office. As [
am 'a retrenched census employee of this Directorate hence my case

isirequired to be considered under the letter 'dated 26.12.91 and

4.2.94. .

* Further I am to say that éome of the retrenched employees
like that of me has already been reappointed of which mention may

be made of Smt. N.G. Makan who was also retrenched along with me.

Even some of my juniors have also been appainted under your
organisation on regular basis of which mention may be made of
Smt. Y.S.Dinah. At present I am facing lots of financial hardship
and now it has become difficult for me to run my family.

. I : .

J v It is therefore prayed once again to kindly consider my
case for the said vacant post occurred due to the promoticon

granted to Sri I Jugen Singh to the post of S.A. which is also a

va;ant\post‘of ment for SC.

yourg faithfully.

Sd/=

Smt.Usham Kamila Devi.

12
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ANNEX Jre — 10

I . 15_—-
‘ . 9
‘ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
V. : GUWAHATI BENCH
Original Application No.182 of 1999
Date of decision: This the 4th day of October 1999
.t .Ihe Hon'ble Mr Justice D.N. Baruah, Vice-Chairman
" The Hon'ble Mr G.L. Sanglyine, Administrative Member
Smt Usham Kamila Devi,
..D/o Late Usham Rupchandra,
Vill.~- Awang Sekmet, Manipur,
Imphal S ' ‘eeses.Applicant
v By Advocates Mr B.K. Sharma and Mr S. Sarma. ‘ -
- versus .- | S ‘

1. .The Union 6f India, represented by the
Secretary to the Government of India,
Ministry of Home, New Delhi.
2. The Registrar General of India,
~..New Delhi. _ : .
3. The Director of Census Operation, Manipur,
~ ‘represented by the Deputy Director, ‘
,/'Census Operations. ......Respondents
By |Advocate Mr A. Deb Roy, Sr. C.G.S.C.

et i‘

— vma — - —

BARUAH.J. (V.C.)

This application has been filed by the applicant

seeking certain directions to the3respondents.

o2 Facts for the purpose of disposal of this case are:

The applicant was appointed Assistant Compiler by

Annexure 1 Order dated 27.12.1990. As per this order her-

i
appointment was only for a certain period, iL.e@. upto

28.2.1991. However, by Annexure 2 Order dated 26.3.1991 she

was asked to continue as Computer for a period of six

modths. On the expiry of the said period, by Annexure 3

Order dated 12.9.1991 she was allowed to continue until

o

W
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further orders. This order was passed on the basis of éié
recommendations of thevDPC in its meeting held on 5.9.1991
and 6.9.1991. On the strength of the Annexure 3 order the
'appllcant was continuing till 31. thi993 when her services
were~terminated by Annexure 6 Order dated 31'12.1993. As
she was a retrenched employee, accordlng to her, she nas,
' entitled to get regular app01ntment. However, iL was not
done. Beang aggrieved, the ‘applicant Bubmitted several
oo . representations, the - iast ‘one -being Annexure 9”hdated

’

11.3.1998. The representatlonsvmrermtreplled to. Hence the

Apresent appllcatlon.

A3. " We have heard Mr B.K. Sharma, learned counsel for

the appllcant and Mr A. Deb 'Roy, learned'Sr. C.G.S.C. Mr

Sharma submits that the Aapplicant' case'_is squarely

' covered by a dec181on of the Apex Court.ln Unlon of India

o and others -vg~ Dinesh Kumar Saxena and others, rcported in
i (1995) 3 sCC 401 and also similar orders passed by thlsl.

-Trlbunal in varlous cases. Mr Deb Roy does not dispute the -

submlsslons of Mr Sharma.

- 4, 4 On _hearing the learned counsel for the partles we
dispose“ of this appllcatlon with direction to .the
reeoondentsdvto dispose of 'the,Annexnre 9 representation
dated 11.3. 1998 submitted by. the applicant. Ir Sharma
submlts that the applicant may be allowed to submit. yet
another representatlon glv1ng details of her claim. She mayv'f
do within a fortnight from today. If such representation is
uflled that shall also be considered by the respondents ‘and by
'meeting the points raised in the representations and also

by fOllOWlng the Jud1c1al pronouncements of the Apex Court

pass a reasoned order. This must. be done as early as.

’9%%
7 /
S T
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possible at any rate within a period of two months from the

@,

date of receipt of the fresh representation.

5. The application is accordingly disbosed of. No order

as to costs.

nmkm

a

S0/ =\ 1 CE-CH ATRMAN
SD/"NEMBER(A)




e

©

- 27" JK?rvrw/)OOQRé? :11
No¢C.18013/1/99«IX(UKD) —~ e :
Government of India o
Ministry of Home Affairs éﬁ
$’Office of the Director of Census Operations. Manipur.

OFFICE ORDER -
imphal the 3rd January, 2000

In persuance of the Judgament of CAT,Giwahati in

OA No.182/99 and in consideration of the app*ication Aated
13.12.99 submitted by her, Smt. Usham Kamila Davi, &
retrenched employee is hareby appointad as A:rsistant
Compiler Group 'C' in the Pay scale oOf R8,¢30!/0=75=3950m .
80=4590 vice Smt, He Ranibala Davi on ad~hoc bagls for 6
months from the date she joins the poat or until further
orders whichever is earlier.

: " The adhog appointment will not bestovujon her any
claim for regular appointment in the grade.

The pay amd allowances will be drawn under the
selary heads of 3.R.S.

y

( Khe Dinaani Singh )
Dire::tor.

NO«Ce18013/1/99~1X (UKD)-13(Imphal,the 3rd January,2000.
. v
Copy tO 3= 1, Smt. Usham Kamila Devi,
Awang Sekmal, Manipur.

2, The Deputy Registrar, CAT,
Guwahati Bench, Guwahati with
respect to thejudgement passe'! on
_ 4.10.99 in OA 182/1999 in CAT Guwahati
; Bench, Guwahatl -« 781 005 for information.

3+ The Under Secretary, Govt. of India,
Office of the Registyrar Goner:1l,India.

4. The Pay & Accounts officer(Consus).
Gove.of India, M.H.A,, A.G. C.l.-Building,
"New Delhi = 110002 '

5. The Hc/Asatt. of thig office 1'ith a sparae

copy each for 1nformation and necessary
action.

6 Tha concerned files.

du.,
{ Kh. Dinarani Singh )
Diractore

m— iy
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N0Ce18013/1/94~cC(111) /GG 2~

GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
OFFICE OF THE DIRECTOR OF CENSUS OPERATICNS
R MANIPUR

A

F . - Yumnam Leikai
V . : Imphal=795001
23rd DGaC. 98,

OFFICE ORDER

[N -

: ) In'pursuance of the directive of Central
Administrative Tribunal, Guwahati Banch in respnct

9f G.A. N0s60/94 tha ad-hoc appointment of Sm' e
Nge Makan, Assistant Compiler of this office is
hereby regularised with irmediate effecte

7

(S.RIRENDRA SINCI)
ASSISTANT DIRLECTOR

HO.Ca18013/1/94-CC(ITT) Dated Imphal, 23rd Dec,'og
COPY tOte

1) Smte Ng. Makan, Assistant Compiler

2) The Deputy Registrar,
Central Administrative Tribunal,

CGuwahati Bench, Guwahati « § for
information

d8) The Head Clerk of this office for
information ang necessary action

4) The Agsistant (A/Cs) of this office
for information and Necessary action .
- for schames like CP¥ ,CGEGIS, etce

5) Other relevant filesg,

",r(;v"){:| .‘""[\ ")’;,\\ N \/‘ ’
(S «BIRENDRA émcz 1)
'ASSISTANT DIRECTCR.

LIVNE oyr -12
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NOo. C,18013/1/99-1X(URN) v
Covarnment of India : A

L

Ministry of Vomo Affairs
Office of the Direator of Consus Operations,.Manipur

OnNRD PR
Imphal, mmdt‘Y?Sozom

Whereas an order No,C,18013/1/99«IX(UK!) dated
30-12-99 was issued granting Smt, Usham Kamila Devi a \
retrenched Cénsus employee certaln concessions such as
rolaxation in maximum age limit to the extent cf tem.
perary service rendored by har before retrenchnent,
exenption from the sponsorship by pnployment Pxshange
and priority in employment in respect of Airect recruit
vacancies in the Central Govt, subject to the fuleilling
the aligability criteria prescribed for any dirrct re-
crult vacancy notified by the Central dovt, in 1nsidera~
tion of the judgemant passed by the Hon'ble Central
Aministrative Tridbunal, cuwshati Banch on 4th "Natoher,

1999 in rospect of 0,A, 182/99 filad by 3mt, Usiam
Ramila Devi

whoreas Smt, Usham Xamila Devi a retrenyhsd
Cenasus employee was again appointed a3 Assistant Compiler
in this Diroctorate on ad-hoa basis for a poricl of six
months wee.f, 3rd Jany,2000 under this office crder
Ho, C.18013/1/99«IX(UKD) dated 3rd Jany. 2000 i1 cone-
sideration of her application submittad to thie office
on 11=10-99 and 13-12-99 a3 par the juxdgement ©f Central
Mministrative Tribunal, Guwahatd Banch paaged v in ‘
VDele RO, 192/99 $

whereas tha office of Registrar Jeneral. India
has direated that the ad-hoce appointmant of Smt, Ushagm
Kamila Pevi be terminated from the poest of nssistant
Comriler without any 1iability on this Niroctorite for
hor continuation in the said post with {mmodiaty effect
a3 such post 13 to bo filled in by Staff Select'on ‘
Commigsion and also directed to send requisitic) for :
the vagant post to the Staff Selection Caomisai n with }

- the copy of the fidement 50 that the yolaxation g pore

mittod by the Central Mministrative Tribdmal e uld ba

omoidersd by Staff Sglection Commission widle "1lling
uwp the post ; '

[

! Now, therefore, the ad-hoco appointmant
amt. Usham Ramila Devi ig heraby terninated fro: the
poat of Asagistant Compiler with immediate effaeqt:,

(Rh. Dinamani < ingh)
DIRYCTOR

No. C.10013/199-1x(ukD)/ 345" 1mphal, Fabruary 25, 2000

Copy to 15" 1) 3me, Usham Kamila Devi, A.C, for information,

2) The Jt, Registrar seneryl, O/o0 thr Registrar

Goneral, India w.r.t. their latte: No, A,42011/

14/99%«X4,.YY dated 16-2~2000 for ir formation,

3) The Pay & Aocounts Officer(Cengus),
ACR/M-Building, 4th rloor, D-ing,

J New Delhi~110002,
4) Tha IC/Asstt, of this office for information,
W % 5) Ths relevant file. ’) B
| 3 _ AR ¢
) NW)K, (kh. mnmanﬁ‘(élﬁq@)
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é A dmfor fe ] THE| CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENGH() 5
Sextra) M’S’ismrrmm Tribunsl GUWAHATI . 3 g
| b
Qfé?“l MAR 100 . . wv__MATTER o X! ff :
| :gmvﬂ AT 0.A.N0.89/2000 & %
' Buvahati 3ench (Smti.Ushan Kamila Devi
N ~vs=- -
: | Union of India & Ors )
- - - AND-

[ IN THE MATTER OF :
]@ An Order dtd. 2-3-2000
I passed by the Hon'ble
ﬁ Tribunal in the aforesaid
i Original Application.
- AND -

IN THE MATTER OF :
.: A show cause for and on

| behalf of the Respondents in the

_ . shape of an Affidavit.

I, Shri..5, HRENDRA  3)1NaW..., sssistent Director,Census
Operation, Manipur, Imphal, do hereby solemnly affirm and state as

follows :

1)e That I am the Assistant Director, Census Operation in the office

| of the Director Census Operation, Ministry of Home Affairs, Manipur, .

| Imphal has been impleaded as Party Respondent No.3 in the instant

| Original Application alongwith Union of India and Registrar general

| of Indta. I have been duly suthorised by the Union of India and

" other Official Respondents to look after the developemént of the e
instant Original Application representing all of them including |
filing of show cause gand written statement. I have received a

copy of the Original Application served on Respondent No.3, gone

ﬁ through the same and understood the contents thereof, as such I am

? competent to swear this Affidavit and file show cause for and on

j: behalf of all the Respondents,

2). That this Deponent does not edmit any of the facts, statements,
I allegations and averments made by the Applicant in the Original App-

{ lication save and except those have bdeen specifically admitted here-

ﬁ under in this show cause. Fprther the statements which are not bdorne

| on records have also been categorically denied,

cantdo LRI 02/"‘




3.) That the Applicant has filed the instant Original Application
challénging, interalia, the validity of her termination of her
adhoc appointment as Assistant Compiler in the office of the
Director, Census Operation, Manipur, Imphal, vide order No.
C.18013/1/99-1X(UKD)/304 dtd.25.2.2000 which was issued under

the hand of the Director,Census Operation,Manipur,Imphal, |

A photostat copy of the afore=-
said order dtd.25.,2.2000 is
annexed herewith and marked

as ANNEXURE-R' hereof.

Be it stated that a copy of the aforesaid order was duly
handed over to Smti.Usham Kamila Devi on the same day and she
endorsed the receipt of the same as such the order wags effected
from 25.2,2000 accordingly she was relieved from the adhec appéi-
ntment as Gompiler from that day,i.e.25.2.2000,

4.) That this Deponent respectfully states that the Applicant
after having been relieved from the adhoc appointment in pursuance
of the order dtd.25.2.2000 approached the Hon'ble Tribunal by way
of filing the present O.A and the Hon'ble Tribunal while admitting’
the said O;A was plegsed to direct the Respondents to show cause
vide order dtd.2.3.,2000 as te why the interim order shall not be
granted fixing the date on 15,3,2000 for interim order, It was
also directed that if the Applicant has not been actually relegsed
from service as on 2.5.2000 her service hhall not be disturbed,

A photostat copy of the afore-
said order dtd.2,3.2000 is
annexed herewith and marked as
ANNEXURE—R2 hereof,

5.) That this Deponent respectfully stated that on earlier occa-
sion the Applicant filed another O.A‘which was registered and num-
bered as O;A.No.182/99 and the Hon'ble Tribunal was pleased to
dispose off the said 0.A vide order dtd,4.10.99 ~with a direction
to dispose off the representation of the Applicant with a reasen
erder, In pursuance of the said order passed by the Hon'ble Tri- ‘
bunal the Applicant was appointed as Assistant Compiller on adhoc

basis for a short period vide order No.C.18013/9/99-IX (UKD)dtd3.1.2000,

c@ntd. es 5003/-
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| 6.) That this Deponent respectfully states that in the meanwhile

the Registrar general of India took serious view in respeewt of

such adhoc appointment of Applicent and issued directives to ter-
minate immediately auch adhoe eppointment by fixing responsibility
| egainst the arring Officer vide letter No.A-42011/14/99-2d.II dtd.,

i 1642,2000, The contents of the aforesaid letter may be reproduced
&8s under :

" I am directed to refer to your letter No.C.18013/1/99-

; CC-IX(UKD) dtd.11.2.2000 regarding adhoc appointment of
. Smti.Usham Kemila Devi,

; The appointment made by you in the above case is
o based on misinterpretation of the ofder of CAT dtd.4.10.99,

Only the authority competent to make direct recruitment
in a particular post can grant relaxation as directed

by the Court.The post of Assistant Compiler/LDC is re-

| quired to be filled in by 8taff Selection Commission,

The requisition for the vacant post should have accor-

‘ | dingly been sent to the Staff Selection Commission, alon-
P gwith the copy of the Judgement so that the relaxation

permitted by the court could be conmsidered by SSC while
” £illing up the post.

In view of the above position you are hereby
i directed to terminate the adhoc appointment of Smti,
| Usham Kamila Devi immediately.It may pleasé be ensured
|‘ that termination is ordered in such a way that the
| candidate does not get chance to ebtain stay order from
é CAT. A copy of the tprmination order msy be sent to the
office by return FaX.

: Your abe glso directed to fix respon-
w sibility for the above lapse under intimation to this office,"t

‘ A photostat true copy of the afore-
[ said letter dtd,16.2,2000 is
annexed herewith and marked gs

J ANNEXURE-R hereof.

i 7.) THat $his Deponent further respectfully states that the joint
uLRegistrar general of India addressed a3l Directors, Census Operation
§ivide No.12011/3/2000—Ad.IV dtd.14.2,2000 whereby ban was imposgd in

‘ - contd......4/-
i
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respect of adhoc appointments from open market against any long-term

or shert-term vacancy and detailed guidelines for f4lling up of
pests sanctioned for Census of India-2001 were sent separately.

A copy of the aforesaid letter
dtd, 14,2.2000 is annexed here-
with and marked as ANNEXURE-RY
hereeof. '

The guidelines issued in this regard vide letter No.12011/4/
2000 Ad.IV dtd.14,2,2000 may be reproduced as follews 3

" I am directed to say that a number of pests
have been sanctioned for Census of India-2001,
These posts are required to be filled in as
early as possible.Aé you are aware all the group
'C' posts sanctioned for the above Census and
the vacancies caused in group 'C' and 'D' cate-
gories due to promotion in higher grades ate to
be filled by DCOs and the posts coming under
group 'A' and 'B' abe to be filled by khis effice,
you are requested to ensure that the posts avai-
lable for the census of India-2001 in greup 'C!
and 'D' are filled in only either by promotion
or deputation basis in accordance with the pro-
visions of recruitment rules, Direct recruitment
foom open market is not to bPe made in any case
for the above posts. A suggested madel 'Order!
for promotion against above mentioned posts is
enclosed, which suitable needbased modifications.

If some of the Officials appo-
nted against Census of India-20P0 2001 pests have
to be regularised later, on availability of long-
term vacancies due to retirement,etc, separate
orders for their regularisation must be issued,

So far as group 'B' posts concerned
you are requésted to send by ZSth Fedruary '2000
the A.C;R; dossiers for last 5 years,vigilance
clearance snd seniority list of the feeder grades
of each category of group 'B' posts to enable
us to process the cases for their promotions.
kzm where eligible persons are not available
for promotion against group'B' posts, action
té £ill up the post on deputation may be ini-
tiated by the directorate.Actien taken in this
regard be communicated to ORGI.

contd...eese5/=
cd



.

il

|

il
;.!

|
i
|
!
i
|
]
|

i

Identified ngéz\
-BE 4 éxi Ei:"'
addl. CGSCYCAT,

95

-5- gy

All posts, to be filled in by deputation nay
be advertised in leading newspapers and employment
news,through DAVP,in addition to circular to govt,
of India and state govt.Of ficers,etc,"

A copy of the aforesaid guidlines
dtd,14.2,2000 is enclosed here-
with and marked as ANNEXURE-R’
hereof, :
8.) That this Deponent respectfully submits that under the facts
and circumstances as has already been stated in the foregoing paragr-
aphs and more particularly since the Applicant was _glready relieved

vom the service appointed on adhoc basis much befors the passing
thw of order by the Hon'ble Tribunal dtd.2,3.,2000,Hénce the pmayer

of the Applicant for interim ofder staying the termination order dtd,
25422000 is not tenable in the eye of law.As such the prayer of
Applicant for granting interim order by way of staying the impugned
order dtd,.25.,2,2000 #s liable to 8¢ dismissed,

9.) That this Deponent respectfully submits that in the event of
Applicant's relieved fwpy from the adhoc appointment by the erder
4%d.25.2,2000,if the Hon'ble Tribunal is plegsed to grant any interim
erder by suspending or staying the aforesaid impugned order the whele
character of the case will be changed and the Respomdent Department
will face great administrative inconfenience and alse suffer irre-
parable financiel loss.In this back drop the interim prayer of the

Applicant for staying/suspending impugned ordees dtd.25,2.2000 may
be dismissed.

100) That the Statements made in parag‘ruphS...l.)..:};......o..o...-o
of the written statement are true to the beis best of my kmowledge
aud those have been made in paragraphs.ﬁ%v%aiixéig%gz....are true

to the best of my information which have been derived from the records
and the rests are my humble submission before the Hon'ble Tribunal,.

(44 AND I subscribe my hand dnto Mhis Affidavit this the
ts0esoveoe d‘y O'f March 2000. ‘

R Bipele AL

DEPONENT

The Deponent hereof has
GUWAHATI BENCH, solemnly affirmed and
GUW AHATI. declared before me who

'ig identified Sri.ce.
o .°.'$ + RPN ‘° ooy
Addl.cesc ,CAT }ﬁ&' ati

this the .J4 FHhday of
March 2000, '

AB

ADVOCATE



. and priority in employment in respect of direct reoruit
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No. €.18013/1/99-1x(ukp) [ 30§
Government of India
Ministry of Home Affairs
Office of the Director of Cansus Operations,Manipur

ORDER
Imphal, February 25,2000

! .

Whereas an order No,C,18013/1/99-IX(UKD) dated
30-12-99 was 1ssued granting Smt, Usham Kamila Devi a ’
retrenched Census employee certain ‘ i
relaxation in maximum age limit to the extent of tem. |
porary.. service rendered by her before retrenchment, g

Vacancies in the Central Govt. subject to the ful£illing
the eligebility criteria prescribed for any direct ra- :
crult vacancy noti fied by the Central Govt, in considera-
tion of the judgement passed by the Hon'ble Central A
Mministrative Tribunal, Guwahati Bench on 4th October,

1999 in respect of 0.A. 182/99 filed by Smt. Ushom ‘
Kamila Devi ;

wWhereas Smt, Usham Kamila Devi a retrenched P
Census employee was again appointed as Assistant Compil?\r
in this Directorate on ad-hoc basis for a peried of six

months w.e.f, 3rd Jany,2000 under this office order ‘\.\

No, C.18013/1/99-IX(UKD) dated 3rd Jany. 2000 in con-
sideration of her application submitted to this office
on 11=-10-99 and 13-12-99 .3 Per the judgement of Central

Administrative Tribunal, Guwahati Bench passed © in
OeAs NO, 182/99 ;

Whereas the office of Registrar General, India
has directed that the ad=hoc appointment of Smt, Usham
Kanila Devi be terminated from the post of Assistant
Compiler without any liability on this Directorate for |
her continuation in the said post with immediate effect
as such peost is to be filled in by Staff Selection
Commission and alse directed to send requisition for
the Vacant pest to the Staff Selection Commission with

Now, therefore, the ad-hoc appointment of
Smt. Usham Kamila Devi is hereby terminated from the
pPost of Assistant Compiler with immediate effect. .

N _g
i Ea warda g s }\N\) 54 [y byery ,
: (Kh. Dinamani' Singh) }

_ o DIRECTOR
No, c;18013/1/99-xx(mq‘:)//3? § Imphal, { February 25, 2000

\)\00

Copy to 3~ 1) Smt, Usham'Kamila Devi, A.C., for information,

2) The Jt, Registrar General, 0/c tha Registrar

General, India w.r.t. their letter No, A,42011/

14/99-a3.I1 dated 16-2-2000 for informatien,

3) The Pay & Accounts Officer(Census),
AGCR&M-Building, 4th Floor, D-wing.
New Delhi-110002.

4) The HC/Asstt. of this cffice for information.

5) The relevant file,

1)

').'j{n)o
7 (Kh., Pinamani Singh)
DIRBECTOR

P S
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Aly. (¢ & Nash .
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Advocate for Rcspo'ndcm(s)
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Notes of the ch;'stry 7

Date ‘

Order of the Tribunaj

2.3.2000

l

receives notice.
D i

be ‘sent. i

T Mx Lia"t on 3

instructiod.
as ‘to why the
granted.

List on 15.3
Meanwhila, if

- Dertr aabet

Centn

e:.(.-

Appliqétion is admitteq.
Baqwnatary.‘,learned Addl

the applicant
actually reljeved from Bervice,as on toda);
~ |her services 8shall not

Mr B.s,
'CoOnSo? kax .
No formal notice need

«4.2000 for wWritten

8tatement ang further orders.
R
Mr S.sarma, learneq Counsel for the

that he has no .

Iaslie notice to show cause
interim order

shall not be

2000 for interim order, ¢
has not bean

be disturbeq.

é.:!/.NEBEf( (a)
Sd/ MEMBER (3)
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. FolNo. A-42011/14/99-ad.11

G & \a o | WTOT gTeTY
S %é;/fgﬂ GOVERNMENT o7 INDIA
. S

NS T8 Faraw |
: Q\ /\’,L MINISTRY OF HOMB AFFAIRS/GRIH MANTRALAYA
. b3 ’
. IR W & wgt TN 7 w1otag
";L OFFICB OF THR ISTRAR GENERAL, INDIA

ot Rt frats 7
New Delhi, the | " February, 2000 |
To. . ‘.. , \
: N
(3 : ’ .\ .
The Director, - Y
Directorate of Census Operations,
Manipur

Yumnam Leikai,
Imphal .- 795001.

Sir(

- I . am  directed to refer to  ycur  latted
No0.C.18013/1/99-CC-IX(URD) dated 11.2.2000 regarding ad hoc
appointment-of-ﬁm; Usha<= Kamila Devi. -

The appointmént mage by you in the above case is
based .on misinterpretation of the Order of CAT dated -

4.10.99 in respect of O.A. No.182/1999. ' Only the authority

competent to make direct recruitment in a particular post

" can grant relaxations as directed by the Court. The post
&_Q¥“3+U@ﬁj-of Assistant Compiler/LDC is required to ba filled in by

Tl e Staff‘Selection Commission. The requisition for the vacant
NS "'*? L« Post should have accordingly been sent to the Staff
m o . 'Selection Commission alongwi;h the copy of the judgeqent 80

W U ( - that the relaxation permitted by the Court could be
- qgsg i~{considered by 8SC while filling up the post,

8 N R : '

\ ‘i'h;\“)‘ JJHEEA~ In view of the above position, you are hereby
@& s o frected to terminate the ag hoc appointment of Smt. Usham

,L‘kv J\‘MQ"&"Kamila Devi . immediately. .1t may please be ‘ensured that
1™ e ‘termination’ is ordered in such a way that -the candidate
A '4\' does not get chance to obtain stay from CAT. A copy of- the

s, -
termingt

VAJ' minaticn, order way be.sent to this Office by return FAX.
B S o | |

i - You are also directed to fix fesponsibility for
.the above lapse under intimation to this office.

g
Y

"Yours faithfully,

e

( JAYYSHREE GUPTA ) .-
Jt. Registrar Genl.(1) .
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TeIegra(rx ; “REGGLNLIND”

dolNo. 12011/3/2000-Ad . 1V

WY {61
GOVERNMENT OF INDIA

"«)'\ . g waTAY '
j} MINISTRY OF HOMB AFPAIRS/GRIE MANTRALAYA

NESEK R U GARE 21 wratag
OFFICE OF THB Rnszcrm GENERAL, INDIA

2/A Mansingh.Road

wf ), Perts ‘ 14.2.2000
New Delhl, the

o

. To

All DCOs

LY

4Sﬁbject: Ad hoc appointments.
. LY

Madam/Sir,

I am directed to refer to our letter of iven number

‘dated zo_i_ggoo and subsequent d1scuss1ons in DCOs Conference

durlng February 3 5, 2000 .on the above subject\and clarlfy

" that ad hoc app01ntments from- open ‘market are totally banned.

-/, Any violation of this instruction will be viewed" serxously.

\\M) \\X*‘"

DCOs are requested to ensure that -no ad hoc
app01ntments are-made from open ‘market against any- long term -

or short term vacancy due to any reason whatsoever. De' ailed
'——-‘-'——

gu1de11nes for. filling up of posts aanctloned for Cegaus of

India, 2001 are belng sent separately. You are requested to
T T N ———

e tem e

acknowledge the recelpt of this letter. '

-

Yours faitnfully{

( Jny Cgtlllfl{‘h )

Joint Registrar General, India
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Mitistry OF HOMS ArFAIRYGRIIL MARIRALAYA

wrea & ngr YR W T@ian
OFFICE OF THB REGISTRAR GENERAL, INDIA

af fxel), Py 2/, Mansingh Road.
New Delhi, the 14.02.2000

To,

All DCOs,
4

Subject : Filling ;p the post sanctioned for Census of
India-2001.

Sir,

» I am directed to say that a number of posts have been
sanctioned for Census of India-2001. Thesé posts are required

to be filled in as early as possible. As you are awvare all the'

Group 'C' ‘posts -sanctioned for the above Census and the \

vacancies caused in Group ‘'C' and ‘D' categories due to

kprqmotinn_in_higbgﬁ giaﬂgg are_to be filled by DCOs and the

posts coming under Group ‘A’ and_'B°' are to be filled by this

office. You are requested to ensure that the posts avallable
for Census of India - 2001 in Group ‘C' and 'D' are filled

PO o e e — e

in only either by ‘promotion’ or ‘on deputation basis in /{,
-5686Fdance with the provisions of Recruitment Rules. Direct
Direct

recrultment ‘from open market is not to be made in any case for

the above posts. A suggested model ‘order' for promotions
against above mentioned posts is enclosed, which may be used
with suitable need based modifications.

If some of the officlals appointed against Census:. of
India =~ 2001 posts have to be regularised later, oh

/’\X Vﬁ) \)j$bvailability of long-term vacancies due to retirement etc,
-X \;\’\’\/

LA

separate orders for their regdlarisatlon must be issued.

So far as Group ' 'B' posts are concerned you are
requested to send by 25th February'2000 the A.C.R. dossiers for

last 5 years, vigllance clearance and seniority 1list of the
eeder gralles of each category of Group 'B' posts to enable us
to process the cases for their promotions. Where eligible”
persohs are not available for promotion against Group 'B'
posts, action to fill Gﬁ‘ the post on deputation may be

%Lv/ initiated by the directorate. Action taken in this regard be
'Li*&}/ communicated to ORGI.

1

All posts, to be filled 4in by deputation may be
advertised in leading newspapers and Employment News, through

DAVP, in additlon to circular to Govt. of India and State Govt,
offices etc. ‘ V

.t

Yours faithfully,

P\t\bam“ﬁ)ﬁa

(M. R. Singh)
- Under Secretary to the Govt. of India

e

<2

N—"

delro. 12011/4/2000-7d. 1V /b/ Amw ,Q-r
e

(i
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OFFICE ORDER

The following . (__Name of lower post ) in the

Directorate of .Census Operations, are

promoted to the post of (__Name of higher post ) on reqular

basis in temporary capacity with effect from the date they take

chargé.kof the post until 28.02.2001 or till further orders

whichever is earlier

. " (Name of officials being promoted )

SO N,
s 8

i The above promotion has been made against the \purely

temporary posts sanctioned for Census of India - 2001/

resultant vacancies caused by promotions against posts

sanctioned for Census of India - 2001, and this promotion will

continue only upto their sanctioned ©period. The abnve

promoé&on order shall not bestow upon the afore méntioned

.

officials any claim for regular promotionvaéainstllong term

vacancies or core posts.

The above officials shall automatically stari reverted

as (__ Name of lower post ) on the expiry of the above

referred date(s) even if no separate order for reversion is

issued.

DD/AD of Census Opertions
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0.A.No, 89/2000 £
‘smt,Usham Kamila Devi,§§;

g

Union of India & Ors. \é

- Vs =

.

WRITTEN STATEMENT FOR AND ON BEHALF OFEE
RESPONDENT Nos, 1, 2 and 3,

ﬂﬁg

"L e o9, Shrd Kh, Dinamani Singh, Director of Census
A Operations, Manipur, Ministry of Home Affairs, Imphal
do hereby solemnly affirm and state as follows : '

1, That I am the Director of Census Operations, Manipur
Ministry of Home Affairs and I have been impleaded Party
Respondent No. and I have received a copy of the original
application, gone through the same and understood the
contents thereof, Further I have been authotrised by the
Union of India and other Official Respondents to re-
present in this case by way of filing written statement
and taking steps from time to time, As such I am cOmpetent
to verify and file this written statement for and on my
own behalf as well as for and on behalf of the other
Official Respondents.,

2, That this Respondent does not admit any of the
facts, statements, allegations and averments made in
the original application save and except those have been
specifically admitted hereunder in this written state-
ment, Further the statements which are not borne on
_records have also been categorically denied.

3. That as regards the contents of paragraphs 1,2,3
and 4 of the original application this answering Res-
pondent does not make any comments since those are
matter of records and law, |

4, That as regards the contents of paragraph 4.2 of
the original application this answering Respondent
respemtfully states that the applicant was first
appointed in the department on 27-12-90 as Assistant
Compiler for a short period till 28-2-91 and then

contd....... 2/=
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as Computor on 26-3-91 against the pos£ created for 1991
Census works on ad-hoc basis and her appointment was
eXtended from time to time till her termination to her
service w.,e.f, 31-12-93 due to abolition of 1991 Census
post. Thereafter Smt, Usham Kamila Devi filed and

original application being No, 181/99 which was £inally
disposed of by the Hon'ble CAT, Guwahati Bench vide

order dated 4-10-99 and in pursuance of the said order
passed by the Hon'ble Tribunal a representation was
submitted by the said sSmt., U,K, Devi, However, her prayer
in the representation would not be accepted since there
was no vacant post of Assistant Compiler at that time.
Thereafter, the applicant submitted another representation
for her appointment on ad-hoc basis in the same post, This
was considered and considering her acute financial problem
she was appointed on humanitarian ground on adhoc basis

on 3-1-2000 against a vacancy caused by an adhoc prdmotion.
It is pertinent to mention here that the applicant was
appointed for six months on adhoc basis from the date of
her joining., However, since the said appointment was
irregular inasmuch as such appointment should have been
made through the Staff Selection Commission which is the-
recruitment agency and competent toO relax the eligibility
criteria for recruitment in the particular post-and as it
was not done through Staff Selection Commission, the
Registrar General, the Respondent No, strongly viewed and
directed the answering Respondent to withdraw the appoint-
ment of the applicant vide his letter No, 42011/14/99-Ad.I1
dated 16-2-2000. In pursuance of the aforesaid letter issued
by the Registrar General of India and with a view tO rectify
the irregularity in respect of the said appointment the
adhoc appointment Of the applicant was withdrawn vide
order No.C,18013/1/99-IX(UKD)/308 dated 25-2-2000. The
action taken against thé'épplicant for withdrawing her
appointment has been done for administrative convenience
and selling the things right which was done bonafide.

5. That as regards the contents Of paragraph 4.3 of the
original application this answering Respondent does not
want to repeat the same for the sake of bravity, however
he reiterates the statements made in immediate preceding
paragraphs of this written statement,

contd..,., 3/~
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6. That as regards the contents of paragraph 4,4 of
the original application this answering Respondent does
not make any comments since those are matter of records,

7. That as’régards the contents of paragraphs 4,4 and

- 4.5 ¢of the original application this answering Respondent
respectfully states that the applicant was appointed on
adhoc basis against the'post created for 1921 Census and
her said adhoc ‘appointment was terminated w.e.f. 31-12-93
consequent upon the abolition of the post created‘for‘-
1991 Census vide Registrar General's letter No,-2/4/90-
RG(Ad,.II) dated 30-11-93, Thereafter she was not engaged
again in this department till her adhoc appointment made
on 3=1-2000. ’

e, That as regards the contents of paragraph 4.7 of the
original application this answering Respondent respectfully:
states that the cases of Sri A,S. Stephen and Smt, Ng.Makan,
- referred to by the applicant were not-similarly situated
persons with the applicant as Sri A.S. Stephen and Smt, -
Ng. Makan were allowed by the Hon'ble Tribunal to continue
their services without any break. The other cases were also
different with the case of the applicant and on consideration
of the merit of the individual cases their prayer were
allowed, In the present case, however, the termination of
the applicant has been effected in order to rectify the
administrative bonafide mistake in respect of recruitment
of the applicant, It is pertinent to mention here'that in
order to meet the financial constrain to the Govt, of India
have imposed ban.in respect of such adhoc appointment and
to minimige the financial iﬁpliCation during the census
operations in the employment, Govt., of India has taken a
policy decision that no appointment from open market will
be made for.the census work for the Census 2001, Such
decision has been communicated vide Registrar General
letter No., 12011/3/2000(Ad.IV) dated 14-2-2000.

A photostat true copy of the -
aforesaid letter dt., 14-2-2000
is annexed herewith and marked
aS ANNEXURE-'A' hereof,

9., That as regards the contents of paragraph 4.8 of
the original application this answering Respondent does
not make any comments,

contd. . o0 ‘4/-
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10. That as regards the contents of paragraph 4.9 of

the original application this answering Respondent res-
pectfully states that the scheme and the concession/re-
laxation for absorbtion of retrench personnel are to be
considered on the basis of availability of vacancies

that can be filled up by'direct recruitment through Staff
Selection Commission according to suitability of retrenched
census employees as per direction of the Gove. of India
issued from time to’ time, Further it is pertinent to
State here that as has been stated that the policy in
respect of engagement of census employees has' been changed
and at present a complete ban on direct recruitment has
been imposed. Be it also Stated that the office letter
dated 26-12-91 and other circulars referred to by the
applicant are design only to help the retrench census -
‘employees to f£ind employment else where and are not intended
£tO create false hopes in the mind of the applicant that
she will be given pemanent employment as claimed., Under
the facts and circumstances the instant original applica-
tion is not tenable as such the same is liable to be
dismissed.

-:(4) : =

11, That as regards the contents of paragraph 4,10 of the
original application this answering Respondent respectfully
States that the result and vacancy due to promotion of

Shri I. Jugin Singh has already been filled up by one
Schedule Caste Departmentgl candidate on promotion, It is
not true that there is no Departmental Schedule Caste
candidate suitable for promotion as alleged by the applicant,
and, therefore it is also not true that the post will be
alloted to some outsider without considering the interest
of the applicant. However, immediately after the 1lifting
Of ban on direct recruitment along with the requisition of
candidates, the judgement and order of the Hon'ble Tribunal
passed against the applicant will be forwarded to the
Staff Selection Commission so as to relax the eligibility
in favour of retrench censug employees. '

12, That as regards the contents of paragraphs 4,11 & 4,12
of the original application this answering Respondent does
nct make any comments since those are matter of records,

contd.. teo o 5/"‘
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13. That as regards the contents of paragraph 4,13 of the
original applicamion this answering Respondent respectfully
states that as has been stated the case of the applicant

is not similar to the cases of others. She was holding a
promotional post with no lein on her previous appointment.
The applicant worked as Assistant Compiler fOr'only two
months from 27-12-90 to 28-2-91, The post of Computor to
which she was appointed subsequently on 26-3-91 and worked
till 31-12-93 was a promotional post,

14, That as regards the contents of paragraph 4,14 of the

original application this answering Respondent for the sake
of bravit§ does not repeat the same, however., he reiterates-
the ététementé made in paragraph of this written statement.

15. That as regards the contents of paragraph 4,15 ofthe
original application this answering Respondent respectfully

States that the termination of the applicant's adhoc appoint-

ment has been made with a view only to rectify the inadvertant
administrative mistake and to follow the Govt., of India new
policy in respect of engagement oOf census workers for the
census operation 2001. The aforesaid termination order dated
25-2-2000 was duly received by the applicant on 25-2-2000
itself and as such the same took effect from 25-2-2000.

16, . That as regards the contents of paragraph 4.15(eic)

of the original 'application this answering Respondent res-
pectfully states that the matter of routing through Staff
Selection Commission is a government policy and appointment
is subject to availability of regular vacancy. Regularisation
of any appointment is also a matter of govermment policy.

It is pertinent to mention here that appointment made in
violation of Rules and Regulation and instructions/directives
issued by the Government of India from time to time and
established procedure as has been the case of applicant
cannot sustain in the eye of law, As such, as has been
explained, though the applicant was appointed for a period
of six months on adhoc basis, her appointment necessitated

tO be terminated on the reasons of procedural lapse and due
tO0 change of policy of the Govt, of India, thus the allega-
tions levelled by the applicant have no legal merit and
liable tc be rejected and on that count the entire original
application is liable to be dismissed.

Contd.....o 6/—
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17, That as‘regards the contents of paragraphs 4,16,

4,17 and 4,18 of the original application this ahswering
Respondent respectfully states that the adhoc appointment
"of the~applicant was made with a view to honour the
Judgement on order of the Tribunal con31dering the
economic suffer1ng of the applicant before receiving

the instruction from the Govt., of India as regards the
changepln policy relating to engagement Of census employees
in anticipation of unchanged policy followed on earlier -
foccasions..However. on receipt of instructions from the
Govt, of India vide No, 12011/4/2000-2Ad,IV dated 14~2-=2000
issued under the hand of Under Secretary to the Govt. of
India, Ministry of Home Affairs No, 12011/3/2000-2d,IV
.dt. 14-2.2000 issued under the hand of Joint Registrar
General of Endia, Ministry of Home Affairs it became
obligatory on the answering'ReSpondent to comply with
such instructions. As a result the said adhoc appointment
of the applicant was teérminated as mention above, It is

- pertinent to mention that during the relevant period of

time there was no regular vacandy in the Directorate of
Census Operatiens. Manipur -and the said appointment was
also not routed through the Staff Selection Commission
which is a mendatory precedure and which is a competent
‘agency for recruitment against any vacancy by giving
necessary relaxation of eligibility criteria, Since in

the case of appointment Of the applicant there was proce-
dural lapse as stated and the said appointment was against
the pOllCY decision of Govt, of India, hence the adhoc

- appointment of appllgant was terminated,’

18. That as regards the contents -Oof paragzaph 4,19 of

the original spplication this answering-ReSpondent<
respectfully states that the case ofSmt. Ng. Makan as
‘referred to by the applicant as has been already explained
 that it is a complete different from the case of the
applicant. However, it is stated that she cannot establish
her right by comparing the case of others without taking
into her merit of the case individually considering the:
facts and circumstances of the case of every individual,
On. that ccount the claim of the applicant is not sustainable
and for that matter the original application in entirely
is not maintainable as such liable to be dismissed.

contd......7/=
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19, That as regards the contents of paragraph 5 of the
original application this answering Respondent respectfully
submits that as has been explained the present original
application does not bear any legal valid ground and as
such the same is not maintainable and the same is liable

to be dismissed,

20. That as regards the contents of paragraph 6 & 7 of
the briginal application this answering. Respondent does
not make any comments.’ -

ot
21. That as regards the contents of‘paragraphs 8 & 9 of
the original applfcation'tﬁis answering Respondent res-
pectfully submlts that under the facts and circumstances
and reasons “as hask been explained above since the instant
orlglnal applicatlon does not bear any merit and not
¥ tenable in the eye of law as such the applicant is not
- entitled any relief including the interim relief as prayed
for. Thus the instant original appllCatlon is liable to

"_ be dlsmlssed.

VERIFICATION

WON R EER N e A MR NS e W e mae

I, Shri Kh. Dihamani Singh, Director of Census
Operations, Manipur, Ministry of Home Affairs do hereby
solemnly affirm and state that the statements made in
this verification including those have been made in
paragraphs . Lfr.?' 8 Q’*‘d‘ /? e o+ o+ + o Of the written
statement are true to the best of my knowledge and belief-
and thibse have been made in paragraphs SO 1t 18, 187 Akl

/8 e + o o o« o o are true to my information which have
_been derived from the records and the rests are my humble
submission before the Hon'ble Tribunal.

AND I verify and sign this'verification this
the %&?”‘f . + . day of JGohben, . 2000.

; ﬂ@ bl\w@ Cin

DEPONENT




'

A x“w’a"‘:’m"
‘]'tvlmuuu S URECGLNLIND®

| qATFIT
QuyranstENg OF LA
[ RG]
Minisiny ur Homa ATPAIRYGRIN MANTRALAYA

e & ngr WA w walad

—-—

delNu. 12011/4/2000-Ad.1V / 7’}_

/\/

s A

af (e, PAUT 2/, Mansipah. Roods
New Delhi, the 14.02.2000

To,

All DCOs,
4

Subject : Filling hp the post sanctioned for Census ‘of
India~-2001.

Sir,

1 am directed to say that a number of posts have been
sanctioned for Census of india-2001. Thesé posts are required
to be filled in as early as possible. NAs you are aware all the |

Group 'C' ‘posts .ganctioned for the above Census and the \

vacancies caused in Group 'C’ aqg*_Lq;__gg;egories due _to
_promotion in higher grades are to be fillcd_by DbCQOs_and the
posts comigg _under Group ‘A’ and_'B' are to be filled by thic
office. You are geguested to eagurc that the posts avollable
for Census of India - 2001 in Group ‘'C' and_'D' are £illed
in only either by promotion"6k'“66"-3eputation basls in
-§cEoFdance with the provisions of Recruitment Rules. Direct
recruitment ‘from open market {s not to be made in any case for
the above posts. A suggested model "order' for promotions
against above mentioned posts is enclosed, which may be used
with suitable need based modifications.

If some of the officlals appointed against Census - of
tndia - 2001 posts have to be regularised later, o

//\& V*B \j$hva11abillty of long-term vacancies due to retirement etc,
RS \;Ay separate orders for thelr regularisation must be issued.

" so far as Group -'p* posts are concerned Yyou arxe

’ requested to gend by 25th february'2000 the A.C.R. dossiers for
M dbb’.' last 5 years, viglilance clearance and senjority 1list of the ~
s 13«V¥%éeder gralies of each category of Group 'g' posts to enable wve

/ to process the cases for their promotions. Where eligible™

f%jﬁéQ persohs are not avallable for promotion against Group :%

! posts, action to £i11 up the post on deputation may be
Qbu/ initiated by the directorate. Action taken in this regard be’

VAV communicated to ORGI.

All posts, to be filled in by deputation may -be
advertised in leading newspapers and Employment News, through

DAVP, in addition to circular to Govt. of India and State Govt.
offices, etc. -

e

»

Yours falthfully,

oot )l-

(M. R. Singh)
- Under Secrotary to the Govt. of India

OFFICE OF T REGISTRAR GENERAL, INDIA® s
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Co R . OFFICE ORDER

G ﬁi e | | o~
—_— _;' - . - . o« ’ : ) :
. [
| b
The_',;ﬁoylowing;, (_Name of lower post ) in the - ‘ A
P T o . ' ' L “

.“Direotorate’fof?FCenéuS Operations, :

are - - - - i;‘;;

o -

promoted to the@post of ( Name of“higher’post ') on regular , b

. " '
R . ) Do e
1 N 1T M 'Y . . ]

7ba51s in temporary capac1ty with effect from the date they take
. . . TN

lcharge of the post unt11 .28.02. 2001 or tlll ‘further orders f-i'h”

) ) Lo e O ek
Y ey - \f R R
whlchever ls earlxer PO A
. B = ‘."' BT e
h wiv :
¢ !

.. . (Name of officials being”promotedurﬁi;_.lw

*.

.xwaH,:l_<
»

Y S . . . S .
~ ) \

N & The above promotion has been made against the 3purely

. . . T B !
‘temporaryg posts[.sanctioned for - Census-tof 1India.. -+ 2001/ B

Jresultant; vacancies-~caused by 'promotions nagainst posts

Ty R ‘,tx, o - e . ' ' v ‘. : '
e PRk Y. I . :
'_ﬂS&ﬂCthﬂEd fonJCensus of India. 2001,‘and thls prOmotlon w111
v ] «d"): ]

_ ma IR ' ' ; ' _g_ ' L
‘continue !only- upto.-their sanctioned perlod. " The abﬁve ‘
; V' n ALLA . ‘,‘5 s i vt

{promot on order shall not bestow upon: the.: afore méntloned

officials , anyxclalm for regular promotlon against long term ) j
. . BRI F".n _":'- PR . . L Ees ! . !‘

' The%atgye}oﬁficials shallnautomatioallyﬁétanﬂgreverted - o

-ag  ( Name of lower post ) on the expiry’ioﬁf'thei'aﬁove
. : Wﬁ .%_ﬂ,

”referred date(s) even if no separate order for reversion is

&issued. e _ . f

DD/AD of Census»Opertions
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Telegrain ,:"'RECCLNUND" - , @

: 5. dolNo. 12011/3/2000-Ad. 1V

WY §UTC
GOVYERNMENT OF INDIA

,}o/\ f 8 %
s hﬂmnnvoslkmnAmmnuOnnhuNnuuWA

| F R &7 wrafag
OFFICE OF THB Rqsgxsmx GENERAL, INDIA

2/A Mansingh Hoad
uf Rl Pt , 14.2.2000
“New Delhl, the

[

To

All DCOs

4

Subject: Ad hoc appointments.

Madam/Sir.,

1 am directed to refer to our letter of iven number
dated 20 ‘1. 2000 and subsequent discussions in DCOs Conference
during- February 3-5, 2000 on the above Bubject \and clarlfy
that ad hoc app01ntments from open market are totally banned.

. Any v1olat10n of this instruction will be viewed" serxously

. DCOs are requested to ensure that -no ad hoc
T&cwjmmkxfﬁ appointments are. made from open market against any-long term
- or short term vacancy due ‘to any reason whatsoever. De“ailed
guidelines for £illing up of posts aanct1oned for Censgs of

”\’India, 2001 are bean sent separately. You are reguesped to
acknowledge the receipt of this letter. ot

-

Yours faithfully:

( 3ny Cf;’e'lih y

Joint Reglstrar Geneétal, India

———— ez
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p4sri B. 5. Basumatary, Ma,LLM. ¢  CHAMBER & RESIDENCE
A .M/_x%dl;cesc,cm _ k '?S 3‘1321‘3207222544 A
‘(i ‘Gidwahati Bench. e 5, 20a0;
2 S | . - . Ganeshguri Chariali

: SRR . Dispur, Guwahati-781 005
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@ BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

O.A. Mo, 89 of 2008

Smt. U.k.Devi.
, R G

| ) Union of India & Ors.

j Fejoindey to the Written Statement

1. That the applicant has received a copy of the ws  and

| -
i‘ | | has gone through the same and undervstood  the contention  made

H"

therein. 8Save and exc the statement which is admitted herein

denial.

1]
Jownst

below, other may be treated as toba

i That with regard to the statement made in para 1 to 3

of the ws the applicant offers no comment on it

That with regard to the i

i
u

atement made in para 4 of the
affidavit in ocpposition the applicant deniss the corvectness of
] the same and begs o state that her initial appointment as  Assht

Compiler was made pursuant to a recommendation of DPO against &

s

Ng Imo Singh  and  the said

§ovacant  post orated/vacated by Sy

appointment was made following the dus of law. Thereafte

vide order dated 21.12.93 her service was terminated without Ay

. notice  and without following the due process of  law by the
respondents.  Applicant  being aggrieved by the said oarder of
ﬂ termination had approached the Hon'ble Tribunal by way of  filing
O.A. Mo 182 of 1999. On 4.;@.?9 the Honfble Trihunal‘ after
i hearing the parties to th@,é;ﬁceedimg_w&m pleased to dispose  of
the said 0.4 directing the respondents to consider the case of
the applicant in  the light of variows Apex Court  Judogment.
Fursuant  to the said Judgment and order dated 4.18.99, she

entation enclosing the saild Judgment and  the

| submitted her repre:

~

v



ANy

.f._.

i
respondents aé%i&g on the said representation az well as  the
Judqme 1t of the Hon'ble Tribunal issued an drder dated 3.1.2000
appointing her  in the vacant post of Asstt Compiler. The said
vacant post occurved due to the promotion given to one Smt.  MH.E.
Devi. However, after few months y the respondents have issued  an
ﬁrdér dated 25.2.2000 terminating the service of fthe applicant
yimlating the judgment passed by the Hon'ble Tribunal. The
}@%pmnd@ntﬁ have failed to take into consideration the various
Quidﬁliheﬁ issued by the Govi., of India from time to time in this
1

%egard, and w0 alsc the Apex Court Judgment laying down the law

in this rvegard. As per the said impugned ordery  the respondents

im

have insisted upon  some  irrelevant  facts  in respact o f
qun? fication but in fact under same fact situation pEYsLns

similarly situated like that of the applicant namely Smt Ng

ﬁﬁk&n, has been regularis The respondents however, in
fegularising the service of 8mt Ng Makan id not insists on  theose
le}ificationﬁg and hence the stand taken by the respondents are
self  contradictory and after thought. Needless &o zay hers rthat
dafter filing of the present application numbers of similarly
31 tuated employees like that of the applicant had approached  thes
Hmm’blw Tribunal by way of filing various 0As and the same have
ﬁ&@n allowed in the light of Hon'ble Apex Court Judgment and most
of them have been regularised. The applicant is alss prays for  a
#imilar direction in this case, by setting aside the impugned
order dated 25.2.2000 with a further direction to regularise her

service with retrospective effect with all conseguential HETVIoe
f

benefits as has been done in others case.

4. That with regard to the statement made in para 5 and &

of the ws the

of faevs no comment on 1.

18
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T

| That with regard to the statement made in para-7 of the
A o

ﬂw" nh@ applicant while reiterating and reaffirming the statement

mads above

wall as in {0

2 A, denies th@ correctness of the

.
-
Dy ad
or
i

&aame and begs to state that the issuance of the impugned order is
i

et result  of arbitrary action of  the respondents  and same
depicts total non-application of mind by the respondents.

& o That with raegard

L

i

v the statement made in DAara-
the ws the applicant while denying Lha astatemsnts made therein,
M

Heiterates the statement made in the 0.4,

Yo state  that

l."!

and begs

%napitw af clear cut direction from the Hon'ble Tribunmal in 08 Mo
182 of 1999, the respondents have issued the impugned order dated

3. 2. 2000,  which is per-se

illegal and same is contemptucus in

rature  and for that the respondents are liable ta he punished,

Siving a temporary appointment the respondents have given a  show

wt they have complied with the Judgment of this Hon®hle

“ibunal . In fact the respondents have shown their disregard Lo

sald  Judgment.  the Hon'hlae Tribunal made a categorical

ion regarding the Apex Court judgment ¢ Geovk of Tamilnadu &

“vE- G. Md Bmmenoddin & ovre. 99 07 BCC 499 laying down the

#W and hence the impugned order

.3‘ = <Iu ea T

ated 25.2.2000 cam he + ermed as

iﬂﬁagal and liable to bhe s

o

aside and guashed. On the other hard

\ . . '
thie  stand taken by the respondents regarding the orders dated

i#}ﬁnﬂm@@ i alss not sustairc

rable since  they are 2l s

rolitradictory and violative of the law laid down by Hon'ble  Apex

- That with regard to the statement made in para-9 of

J*iamm@ﬁt made abhove  and

nathe 0.08. begs to state that there are rumbers of vacancies in

_.
3=
-

iy
-:
puy
ey
=
£

“heapplicant  can be accommodated by  regularising her

g@rvanaq” From the orders dated 14.2.20008 it reveals that there

iz
-
i

2 vacancies and hence the stand regard ing want of  vacanecy
‘li

e i L &




£
2

further sated that the stand taken by the

Daselens . It is

wding the change of policy as well as the ban  on

%eﬁpondﬁntﬁ T E QA

| .
&@*Iul tment  is  baseless and same is viclative of the law  laid
Hmwn by the Hon'hle fApes Courtd.

}Y

8. That with regard to the statement made in the paragraph
i“@ of the ws the applicant deniss the correctness of the same and
begs to state that there are numbsers of vacancies lying unfilled

under the respondents and in the light of fApex Court verdict, the

1appliiant TAT

-

vary well be accommodated by regularvising hev

all the conseguential service benefits.

e That wilth regard to the statement mddm in paragrvaph 12
jmJ the ws the applicant offers no comment on 1t.

}1ﬂ, That with regard to the statement made in parvagraph 13
i&nd 1 of the ws, th@ applicant while reiterating the statement
gmade above  as well as in the OA begs to state that the entira

hased on arbibtrariness

|
laction on the part of the respondents a

total non-application of mind.

n
ot

I malafide and same depig

)

itl. That with regard to the statement made in parvagraph 13
shhe applicant while reiterating the statement mads above as well
las i the 08 begs to state that the entive action of  the
respondents are  vioclative of the law laid down by the Hon’ble
mEt

i -, 1 . . .
ﬁﬂpﬁx Court as cited above and hence same ie liable to be

aside and guashed.

Liad That with regard to the statemesnt made in paragraph 16

and 17 of the ws the applicant while reiterating the statement

fmade above as well as in the DA to state that the policy

framed by the respondents can not overrvide the law laid down by
| the Hon'ble Apex Court and hence seme is not sustainable in  the
|

pye of law.

I1m That with regard to the statement mads in parvagraph 18

of  the ws bthe applicant while reiterating the statement made

[ ’

.‘i P 4
B

b

|

iii

si




jabove as waell as in the 0A begs to state that the case of Smb N

SLK/-

"

Makan  who  was wimilarly placed like that of her has been
lconsidered by the respondents and now she is enjoying the benefit

Jof regulavisation where the present applicant is yvet to get her

I o

AEY

pbtion. By a similarv ovder of appointment said Sot Ng  Maka

got hey appointment and by the same ovder along with Ng Makan

the services of the applicant has been terminated and hence the

lapplicant  is entitled similar treatment from the respondents  as

:h?ﬁ besn extended to said Smt Ng Mabkan.

1, That with regard to the statement made in paragraph 19

i

to 21 the applicant denies the covrvectness of the same and begs
L. e 4

to state  that  the stand taken by the respondents are  per-se

illegal and arbitrary and same is liable to be set aside and



- VERTETCAT ION ' 46)
| :

‘ I, 8mt Usham Hamila Devi.,d/o Usham Rupachandra, aged

! labaut 35, resident of Awang Sekmet, Manipur, do hereby solemnl
i -

- latfirm anl verify that thea

: atl ] statements mada  in the
V' iparagraphs Wi, w3000, 048 ..
;' toomy knowledge and those made in paragraphﬁz?!‘g?cghtyﬂfs

s of records which I believe to be trus and the rests

o

"

i

™y
.

farve my humble submissions befors the Hon®ble Tribunal and T have

: \ wnut suppressed any mabtsrial T w oof the case.
b’ I

And I sign this verification on this the ZEth day of Feb,

- zont.
| }

; Iaham [Conila 200

s st



